
BEFORE THE CENTRAL Afl4tWtSTRAT!VE TRThWAL 
Hw 1mT4EAY 3NC1, NPW BOMBAY 400614 

IVJflCMNT IN TRAMSFERRED APPLICATIONS NOS. 15587; 156/87; 
157/87 158'87; 1597. 

Shri Pandit T. TThalereo 
ariebai Nagar 

nanand 
Talq. Nandgaon 
Diet ,Naahik 

Shri Vijay Rarndas Pawar 
Mnktangnn farden 
9aniad 
Talq .Nandgaon; 
Diet • ?ashik 

Shri Sopan E. BaRade 
Deota ii 
Diet .Naehik 

Shri Bhtmrao V. Dhutdhule 
amabei Nagar 

Teiq. Nandaon 
Diet • 

Shri Arun Ranrao 'ahajan 
flhuE!uwal 
Diet .Jal.gaon  

Applicant in Tr.No155/87 

Applicant in Tr.No.156rt87 

Applicant in Tr.No.15787 

Applicant in Tr,No.158?87 

Applicant in Tr.No. 159'87 

V I  a. 

) 

Ceneral nager 
Central Railway 
!obay VT 

Ezocutive Engineer 
Central Railway 
Track Machine 
Jhansi 

Aasiatant Engineer 
Central Railway; Jhansi 

 

 

Chief ForenanTT 
Nanaad-Nendagaon 
Diet./ ashtk Reepondents 

Cora 	?on'ble Vice Chsirraa ! C Gadgil 
on t b1e MernberA L U A Rego 

ORAL JUDGIENT 
	 DATED 5.4.88 

PTCadil, Vice hairrnn 

These five matters can be disposed of by a short 

order. 

Each of the ap1t8nt i' theao matters has been 
vorking as Casual flalashi vih the Central Railway. 



The Adainiatratioft gava a notice to each of thent on 
19.18 terainati.n, the service on 19-10-1985. This 
notice was subsequently sodified.faltered on 9.10.1985 
and the service of each of tho3o applicants was sou8ht 

to be tertnited fros 18,12.105. The applicants, there-

fore, filed Regular Civil Suit complaining that  the 

conte;latd termination is bad and that they have rtht 
to continue in service. The Civil Court has passed an 
order dtrecting the reapandents to rnaintain status q. 
Thus each of the applicants continue to be in service 

uptill now. 

After the matters were transferred to this 

Tribunal we have issued notices to the reapondentee 

Mr. S P Upadhyeya. Assistant Engineer, Track Nachine, 

Jhansi as also Hr. C C Pause, Chief Foreman, Track 
!lschine, isnnad are present before us. Each of the 

pltcanta is also present. The respondents have inform-

ad this Tribunal that the impugned notice has been with 

dran on 26.9.7 by the Department and that they do 

not intend to ect upon that notice of contemplated termi-

nation of service. In view of this position the cause 

of action does not survive and consequently each of 
those transferred applications is liable to be disposed 

of as not surviving. rlfence,. we pass the following order: 

ORrER 

Trnnsferred applications nee, 135187; 156 /87: 
157'87 158/37: and 1/87 are disposed of as 
not survLving. No order an to costs. This 
judgment should be kept in Transferred Appiicatio 

A copy be kept in the reaining 
applications. 

I 	ATego 	 B C Cadgil 
Uonber(A 	 Vice Cheirman 


